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LEGISLATIVE ASSEMBLY. 

We, the ulldel1!jgued, Members of the Select 
Committee to whi<:h the Bill to regulate the activi. 
ties of persons in British India who offer to asmt 
Muslim pilgrims to the Hedjaz was refeM'ed, have 
considered. the Bi1l and have now the honour to 
submit this OllJ' Report, with tfte Bill as amended 
by us annexed thereto. 

2. B1wrt title aM preamble.-We have amended 
the short title in confonnity with our decision to 
cha.oge the word .. muallim .. wherever it appears 
in the Bill to the expression" pilgrim guide". 
Our reason for making this chqa is that the 
word "muaJ1im" is employed in other senses 
than the restrioted one in whioh it W88 used in 
this Bill. 

0"""" S, .ttdJ-cla1Ue (a).-,-We have oonsidered 
it necessary to extend the definition of .. pilgrim" 
to cover persons who have not yet actually started 
on the journey to the place of pilgrimage in view 
of the provisions of clause 6 01 the Bill whioh may 
apply to overtures made to a person intending 
to proceed on a pi]arimage before Buch person 
has aotually reached the stage which might be 
deeoribed &8 prooeeding on a. pilgrimage. 

Bub·clatue (b).-We have amended the defini. 
tion of .. pilgrim guide t, with the object both of 
making it more oomfrehensive and of excluding 
from the mischief 0 clause 6, where a similar 
amendment has been made, the activities of bona 
flde religious preoeptors. 

Olawe 4.--We reoommend that the Loca.l Gov-
ernment should, where practicable, ordina.ri1y 
appoint the Port Ra.j Committee as the licensing 
authority. Although the wording of the olause 
as it stands does not exolude the po88ibility of 
this being done, we have inserted words aimed at 
making. ~~"~'.:~ that Government oan where 
practioabltfappoint suoh Coinmittee as the licells-
mg authority. ' 

OZauIe 6.-We have accepted this clauae as 
drafted, but we desire to record our view (1) that 
in pneoribiDg conditione to be entered in licenoes 

the Local Government sbould take into considera-
tion the desira.bility of limiting the freedom of 
contract granted to pilgrim guides to the making 
of fair and reasonable contracts. and (2) in makiDg 
mles under clallS8 (e) the Local Government 
should direct the licensmg authority to oon-
suIt the looal Haj Committee, if any. before 
granting a licence to a pilgrim guide. 

OlafIM 6.-Our comments on the definition in 
olause 2 explain the changes which we have 
made in this clause. 

Olaue 11.-We have somewhat simplified the 
drafting. 

Oloue 12.--We consider it euential that lOme 
l110h provision as is here proposed should be 
made in order to secure the prosecution of 
breaches of the Act. We fear that, if the initia· 
tion of prosecutions is left solely to aggrieved 
pilgrims, many otJenccs milJht go nnpunfahed. 

3. The Bill was publiehed in the Gazette of 
India, dated the 2nd April, 1932. 

•. We think that the Bill has not been 10 alter· 
ed as to require re-publioation. We have, 
however, decided by a majority to recommend 
that the Bill be not proceeded with a.t pneent. 
It would be diffioult, in practice, to diJIerentiate 
between those activities of pilgrim guides which 
the Bill is designed to prevent and legitimate 
activities such as giving purely reliaious advice. 
We are very doubtful as to the etB.oaoy of the 
procedure devised to rrosecute oftenders and 
owing to the anxiety 0 the pilgrims to prooeed 
without any loss of time to Jeddah. proaeoutiona 
even when started will be d.i1Jicult to oomplete. 
It would be better, therefore, in our opinion, to 
watch the effect of the newly esta.bli8hed Port 
Haj Committees and the recent legislation in 
Bengal on the activities of pilgrim guidea before 
fresh 1egiaJation on the subject ill undertaken. 

*ABDUR RAlIIM. 
G. S. BAJPAI. 
ISMAIL ALI KHAN. 
MD. SHAFEE DAOODI. 

WAJIBUDDIN. 
S. MURTUZA. 

11:0. IBRAHDl ALI KHAN. 
M. MASWOO:D. 
BBAI PARMA NAND. 
SYED RAJAN B.AK8H SHAH. 
CHAUDHURY MD. ISMAIL KHAN. 
*NAWAB AHMAD NAWAZ KlIAN. 
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MINUTE OF DISSENT. 
I conaider it unfortunate that the majoritlof 

the other Honourable Members on the seIeOt 
Committee should have.t the last meetiQg decided 
to recommend tMt this Bill be withdrawn. The 
way many ,of the men who .at 88 guides to 
intending pilgrima-whether they oaJl themaelvII 
MfI4Uim1'l1' otherwise-defra.ud the poor.' &nd 
ignorant among the pilgrims is a crying evil and 
the Ha.j Enquiry Committee a.f':era full inveBti. 
gation of the faote IJDNlimnusly" came to the 
conclusion that legisJatioD. on fille linea proposed 

, 
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in this Bill was absolutely neoeeaa.ry. The amend-
ments that were passed by the Committee would 
suffice to exclude bona fide religious tea.ohers 
from the purview of the Bill. Nor can there be 
any reasonable doubt that even if all or most of 
the oftenders could not be brought to book-
indeed tha.t has not been found. possible under any 
law-the control provided by the Bill over 
undeairable activities of persons aotiDg prof_on-
ally IIo8guide8 ormtlCllUmB would have considerably 
narrowed their' opportunity for miaohief, 

ABDUR RAIDM, 

NAWAB AHMAD NAWAZ KHAN. 



[As AlrIDDBD BY THII SBLBO'l' COHll1TTBll.] 

[Words printed in ltallo. lDdloate the 
amelldmellt8 8 .. c.ested by the Committee.) 

BILL 
TO 

Regulate the activitiu o/ler8OM in Britiak IMm 
who olJer to a.s.ri81 Musl.m pilgritn8 to the. BedjQ#. 

WHEBIIAS it is expedient to regulate the activi-
ties of persons in British India who 9tter to assist 
Muslim pilgrims to the Hedjaz; It is hereby 
enaoted as follows :-

1. (1) This Act may be called the Hedjaz Pil-
Short title, extent and grim Guida Act, 1932. 

oommenoemont. 

(2) It extends to the whole of British India. 
including British Baluchistan and the Sonthal 
Parganas. 

(3) It shall come into force in any province on 
such date as the Local Government may, by notifi. 
cation in the local official Gazette, appoint in this 
behalf. 

2. In this Act,-
Definitions. 

(a) "pilgrim" and "pilgrimage" have reo 
ference to Muslim pilgrims proceeding 
or intending to proceed on the pilgri-
mage to the Hedjaz; and 

(6) a" pilgrim guide" means any person who. 
for a consideration or in the hope of re-
wa.rd, advises or asRists, or offers to 
advise or a.ssist, any pilgrim in any 
matter connected with the pilgrimage 
other than the performance 01 religiOtU 
riteB and ceremonies relating thereto, and 
inclwleB muallim, Babee, hamalda,. and 
pilgrim.bf'oier. 

3. The Governor General in Council maYi by 
Power of Governor Ce- notification in the Gazette . 

neml in Council to make of India and subject to 
rulee. the condition of previoul 
publication, make ruleit--'< 

I 
(a) regulating the grant of licences to 

f'lgrim guklu, 

(6) prescribing conditions which shall be in. 
serted in such lioences, and 

(0) generally, to oarry out the purpoeea of 
tbiaAot. 

t. The Local Government may appoint noh 
person or boa, of :pm-110M 

Appointme~t of adtho- as it may think fit to d.i8. Ii., to grant lloenoel. h th d t' of carge e U1e8 a 
licensing authority under this Act. 
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I. The Looal Government may, by notifioation 
Power of Looal Govern· in the local offioial Gazette 

ment to make ruleB. and subject to the oondi-
tion of previous publication, make rules not incon. 
sistent with the rules made by the Governor Gene-
, .... in Council under aeotion a-

(0) prescribing further oonditions to be en. 
tered. in licenoes granted to pi",... 
fIU'fIu. . 

(b) prescribing the form of suoh lioenoea, 

(c) regulating the prooedure of the licensing 
authority in granting suoh licenoes, 
and 

Cd) prescribing the fees to be paid for such 
lioenc6ll. 

•• Whoever, not being a lioensed pilgrim. gutde 
for .. consideration or in 

Peualty tor .oaDl" the hope of a reward., ad· 
~ ,,,,- without. vises or aasists, or offers to 
lioeDOe. advise or assist, any pile 
grim other than a relative or friend, in any mattel' 
oonnected with the pilgrimage other than 'he 
:J1tBf'loT1Mnce 01 relig.ous ritu and ceremolliu 
.,.elating therelo, shall be punisba.ble with 
imprisonment whioh may extend to three 
months, or with fine which may extend to two 
hundred rupees, or with both. 

7 _ Where it appears to any Court before whioh 
Prelumption regarding any person is being tried 

motive. f?r an offenoe under seo· 
tlon 6 tha.t the acoused 

has advised or assisted, or offered to advise or 
Assist, any pilgrim who is not his relative or friend, 
and no considera.tion is proved, the Court may pre-
sume tha.t the &ccused aoted in the hope of a 
rewa.rd. 

S. A lioensed pilgrim guide who does any act in 
contra.vention of any of 

. Pell&lty for o~~traven. the oonditions of his 
'tlon of the oOndltlODB of a lie haJ.l b . h bl lioence. ence 8 e pUtllS a. a 

with fine which may 
-extend to two hundred rupees. 

8. The lioensing authority may 8uspend the 
lioence of any pilgrim 

)jo;:c!~r to suspend guide pending any inquiry 
into an aocusation against 

.him for misoonduct for which, if proved, he wowd 
.be liable to be punished under seotion 8. 

10. The lioensing a.uthority may cancel the 
. licence of any pilgrim Power to oanoollioenco. 'd h' . ted f gu, e W 0 IS eonne 0 

an offence under section S, or of any other criminal 
-offence involving, in the opinion of the lioensing 
authority. moral turpitude. 

11. (1) A licence granted Wlder this Aot to 8. 
Territorial extent of. a Lt:'nmt· guide 8ho.ll.entithle 

:Ii. oenoe. • 0 act !" 8ue~ w t 0 
proVIDe\? m whloh the 

licence is granted j and it sha.11 also entitle him to 
acoompany, advise a.od assist tJfI1I pilgrim on his 
journey through and from Bach province to a 
port of embarkation. 

(2) Save to the extant pro.vid~d in, Bub-Motion 
,(1). a licence granted to 8. pi.Zgrim ptdesha.ll not 
-utit.le him t.o aot &8 a pilgrim guide outside the 
province in which the licenoe ill grantoci and, in 
partioula.r. shall not entitle 'him to aot &11 .. 
ptlgrWa g1'ide ill any port l\nlo8s it is panted in 
~ b.e proviuce in which the port is &itu8.~d. 
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11. (1) No Magistrate of the aeoond or t.bird 
J . eli .... , claas shall take cognizanoe 

urJI " ... on. of or try any offence pun_ 
is "hIe under this Act. 

(2) .A Magi8trate /aavi." jurildtclioft "., IGie 
cognizance of an alienee puniBltabk under IhiB Ael 
fI1JO'/I. receitling a eomplaint offac18 wAicA cor&Itilvle 
-.ch o/le'l&Ce made by a lice.,..,;.", a~ appoif&Uil 
under 8eCCiorI 4, or 6y any autAorit1l aul1aoriH4 by 
.tuM licenri.", a1lCMrity in 'his behalf. 

18. (1) On the date on whioh this Act oomes 
. into force in the province 

Repeal aDd aVlDp. . of Bombay, the enact-
ments specified in Part I of the Bohedule shall be 
repealed : 

Provided that any licenoe granted to, a pilgrim-
broker under the said enactments and valid imme-
diately before the said date shall oontinue to be 
valid as if it has been gr&Oted under this Act, for 
suoh period &8 the Local Government may, by 
notification in the looal official G8Ilette, determine, 
and shall cease to be valid on the expiry of suoh 
period. 

(2) On the da.te on whioh this Aot oomes into 
force in the province of Bengal, the enactments 
specified in Part n of the Schedule shall be re-
pealed : 

Provided that &Oy licence granted to a pilgrim. 
'broker or to a. muaUim under the sa.id enactments 
and valid iJDmed.i.ately before the said date shall 
continue to be valid &8 if it had been granted under 
this Aot,'for suoh period as the Local Government 
may, by notification in the 10091 official Ga.zette, 
determine, and shall cease to be va.lid on the 
expiry of such period. 

Year. No. 

1 2 -
1887 II 

1915 V 

Year. No. 

1 It .. 
1896 I 

19J9 n 

THE SCHEDULE. 

Rm>BALS. 

(See section 13.) 

PART I.-BOMBAY ACTS. 

Short title. Eztent ot repeal. 

S 4 

. 

The Protection of 80 much al hal no t 
Pilgrima Aot, J887. bMn repealed, 

The Bombay Proteo· The whole. , tion of Pilp-ima 
I (Amendment) Act, 
I 19115. 
I 

PART n.-BOGAJ. ACTS. 

Short title. I Eztent of l'epeal. 

8 , 
The Protection of 80 much .. baa 
Muhammadan Pil. not been repealed. 
grimaAot, 1898. 

The Proteotion of Thewhnle. 
Muhammadan Pil. 
grima (Be.Dgal 
Amendment) Aot, 
1929. 
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